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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNOIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1815
(6 & 6 Geo, V, Oh, 61).

The Council met at the Council Chamber, Imperial Becrotariat, Delhi, on
Friday, the 9th February, 1917,

PRESENT:
The Hon'ble Ms. G. B. Lowxpes, Pice-President, presiding, and 58 Members,

of whom 61 were Additional Members.
QUESTIONS AND ANSWERS.
The Hon’ble Maharaja Sir Manindra Chandra Nandi

asked : —

1. “Have the Government made any recommendation to the Rhodes Trust e
Estate,re?rding the disposal of the scholarships formerl granted to enemy aranips,

aliens? If not, will the Government urge the claims of Indian students upon
the Trust for these soholarships?

The Hon'ble Sir C. Sankaran Nair replied :—

~ '%On the recommendation of the Government of India, the Beoretary of
State has brought the claims of Indians to the notice of the Rhodes Trustees.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi
asked :—

2. “ (a) Will the Government be pleased to lay on the table a statement
showing the names of the Railways owned by the Btate, the names of such of
them as are managed by the State and by Companies, and the profits earned by
each of them, year by year, for the last ten years?

(b) What is the number of Indians drawing more than R800 a month in
each u() the Railways managed by the State and by Companies ?"’

The Hon'ble Sir Robert Gillan replied :—

«“A ‘ligt of Railways owned by the State, showing those worked by the Btate
and by Oompanies, will be found at the beginning of Appendix 2 in Volume II
of the Administration Report on the Railwaysin Indip for 1916-16, a copy of
which is placed on the table.
(245 )



216 QUESTIONS AND ANSWERS.

[9ru FEBRUARY, 1017.] [ Sir Robeirt Gillan; Mr. Bhupendra Nath
Busu ; 8ir C. Sankeran Nasr ; Khan Baha-
dur Mian Muhammad Shafi.]

“ The profits earned by each of these lines aro given in the statistical tables
included in Appendix 1 of the same Volume.

“ With regard to part () of the Hon'ble Member's inquiry, I would refer
the Hon’ble Member to the reply given hy me on the 7tqh i"ebruary to the
Hon’ble Mr. Kamini Kumar Chanda’s-question in regard to the number of
Indians in the higher branches of the Indian Railway Service.

“As regards the number of :Indians in receipt of payover R300 per
mensem in the subordinate bruanches, I regret that full details are not available,
Particulars as to the total number of Indians employed on Railways will,
however, be found at pages 6550-651 of Volume IT of the Administration Report
on Railways which is placed on the table.”

The Hon’ble Mr. Bhupendra Nath Basu asked :—
Buodes 3. “Have Goverument taken, or do they propose to take, any steps to urge
ships. on the Trustees of the Rhodes Scholarships the claims of India to be allotted
some at least of the scholarships formerly granted to Germany ?”

The Question was by leave withdrawn.

The Hon’ble Mr. Bhupendra Nath Basa ssked : —
Pasng of 4, “Will the Governnent be pleased to consider the desirability of taking

ghfﬁar“ stops to place the Imperial Library, Calcutta, on an equality with the British
av equality Museum and India Office Libraries, in so far as Indian books are concerned, by
Brisun ' giving it a statutory right to demand from publishers duplicates of such of
India Ofos their publicationssubmitted to the Local Governments as at any time it may

LS desire to possess 7"’

The Hon'ble Sir C. Sankaran Nair replied :—

“The point has been under the consideration of the Oouncil of the Library
since 1809, but they have hitherto post%med taking action owing to the want
of accommodation. Inquiry will now be made from them on the subject.”

The Hon’ble Mr. Bhupendra Nath Basu asked :—

# 5. ‘“ Has the management of the Eastern Bengal State Railway been mado .
way, over to any Company, and, if not, why has the designation ‘Btate’ been
removed from the public doouments of the Railway "’

The Hon'ble Sir Robert Gillan replied :—

“The m ment of the Eastern Bengal Railway is still controlled direct
by the Btate, and has not been made over t> a Company.

The word ‘State’ was omitted from the designation of the railway in
1915, as its retention was not consistent with the practice on the other Govern-
ment worked lines, and as it had been considered desirable to retain the word
‘Btate’ in the designation of railways owned by Native States and to confine
its use to such railways.”

. ;rhe Hon'ble Khan Bahadur Mian Muhammad Shafi
asked i—

Separate 6. “ (a) In what year was the system of separate communal representation
Sy in Municipal Committees first introfuced in the Punjab ?

SmelPe.  (b) In how many Municipal Committees does that system obtain at pre
sent in that Province ?”

The Hon'ble Sir C. Sankaran Nair replied :—

“The Government of India have no information on the questions asked by
the Hon'ble Member, and it is suggested that they might more appropriately
be asked in the local Legislative Council.”
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The Hon’ble Mr. Kamini Kumar Chanda asked :—
Inareass of

7. “(a) Is ita fact that the recent order of Government increasing tho jos ot
minimum charge of ordinary telegrams from six annas to eight annas is causing faaa eale. "

hardship to the poorer customers of the Telegraph Department ? geame.
(6) “ Will the Government consider the oxpediency—

(§) of reverting to the system, which obtained in the time of Lord
Curzon, of oclassification of telegrams into threo classes,
namely urgent, ordinary, and deferred, and

(#) of prescribing a reduced rate for deferred telegrams ?”

The Hon'ble Sir George Barnes replied :—

“ No complaint has been received, and Government are not aware that the
increased charges have caused hardship.

“T would draw the Hon'ble Member’s attention to the Press Communiqus,
dated the 14th of November 1916, explaining the reasons which led the Govern-
ment of India Lo raise the tariff. He will see that, while no assurance can be
given that the tariff will be reduced at the end of the war, the question will
then be reviewed with special reference to the financial position of the Tele-

raph Department. In view of the object for which the higher rate was
introduced, it is not desirable to make any alteration in the rates charged, nor
do the Government propose to increase the number of classes of telegrams.”

RESOLUTION RE ADDITION OF RULE 2-A, TO
RULES OF LEGISLATIVE BUSINESS.

The Hon'ble Pandit Madan Mohan Malaviya :—“ Bir I
beg to move.—

* That this Council recommends to the Governor General in Council that in the Rules
for the conduct of the Legielative business of the Conncil of the Governor General, before
Rule 8, the following Rule may be inserted :—

2-A.—The Council shall ordinarily meet at least once in every quarter and once every
week from December to March.’

¢ The reasons which have led me to bring this motion before the Council are
briefly these. The Council has undergone a great change. When the first Indian
Councils Aot was enacted in 1861, the number of Additional Members was ve
small. They were not to be less than 6 but they were not to be wore than 12.
Their functions also were limited. They could not discues any financial ques-
tions except when the Finance Minister proposed a new tax, or when some
legislation lay immediately before them. They had no power to deal with
uestions of any other character. When the Act of 1892 was passed,
e number of Members was increased and their powers also were increas-
ed. Under that Act, up to 16 Additional Members could be appointed and
they had power to discuss the Budget annually even when there was no new
taxation proposed. Tke right of interpellation or of askiug questions on matters
of public interest was also extended for the first time. Under this Act
of 1892 the Council worked for mauny years, until 1909, when, as we know, the
Minto-Morley reforms were introduced by which the number of Members was
inoreased from 24 to 62, excluding the Viceroy, and the functions of the Council
were further expanded. We were permitted to move Resolutions relating
to questions of public.interest. The right of asking questions was further
extended, and we were given the right of asking supplementary questions.
“ Naturally this expansion has inoreased the business of the Counoil,
and it has become possible for us to have greater opportunities than we had
under the old Act of bringing matters of public interest to the notice of the
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Government. What should have been naturally expected, therefore, was that
the number of meetings of the Couuncil would be inoressed, but they have not
unfortunately been soinoreased. DBeforo the new Act was brought into foroe,
the Council used to meet, as it does now, in Simla in September, but its
meotings in Caloutta began in December—sometimes even in November, and
they went on to tho end of March. The actual number of weetings was
of courso regulated by the amount of business that had to be gone
through. But the duration of the Session was longer, for, as I have said,
the Oouncil began its sittings as a rule in December, and sometimes in
November. Since the new reform scheme c:me into operation, the Council
has not, so far as I remember, met in December. It has met sometimes in
January, sometimes in February, and of course in March. The meetings
have not becn regular either. We have not known sufficiently long hefore
the dates of the meetings the actual dates on which they would be
held. No doubt the meetings have been fixed by tho Legislative Depart-
ment after considering what would bo for the oconvenience of all; but
the dates have been uncertain until a short time before they have been
actually announced. This, I submit, is not a satisfactory state of things.
We finish our work here in March. Irom Maroh to September we have
no opportunity for brioging any queslion to the notice of Government ;
and when we meet in Bimla in September there is ‘an unwritten rule,
which has been enforced more than once, that questions of a controver-
sial charaoter are not allowed to be taken up in the 8eptember Session. Unfor-
tunately, when the Government have found it necessary to introduce any
matter of importance in the Bimla Session, this ruls has not been so carefully
observed. But when non-official Members bhave attempted to bring up
questions of public interest, then the rule has been enforced, and we have been
prevented from taking up in the September Session questions which seemed to
some of us to demand immediate consideration.

The Bimla Bession therefore does not count as a full Session. The December
meetings have practically become a matter of history. We met in January in
one or two years, but now we meet iu February, and the daysof our neetings
in February are very limited. In March only are we practically certain of
havinga certain number of meetings, as the 10'; requives that the Budget shall
be dealt with in certain presoribed ways, and that cannot be avoided or departed
from. I think, 8ir, that 1n this state of affairs it is desirable that the Council
should consider what the ends of pubiic interest demand. Itis obviously reason-
able that the functions of the Couucil having been enlarged, the opportunities
for discussion should also be inoreased. It may be said that under the oxisting
arrangements sufficient opportunities are provided, and that when noticeis given
of any Resolution, Bill or any other mstter, the Legislative Department does
provide an opportunity for dealing withit. But I submit that the opportunities
are not sufficient, and the existing arrani;ement is not satisfactory. When there
is a gap between one meeting of Council and another of clear six months from
March to Beptember, many questions which ought to be brought urgeutly
to the notice of Government have to be held bnoﬁ for months to the detriment
of publio interests. If the Uouncil met at lesst once in every quarter, it would

ive us the necessary opportunities to draw attention to matters of publio
Interest or importance to whioh it may be desirable to draw attention at the
time. Inthe next place, as meetings are held at present, they are crowded at
timesinto an unduly short space of time, am}J the consideration of public
questions suffers by this amniement. If it was known that there would
be a meeting of the Council held every week on a particular day that
was oonsidered generally convenient, Members would be able to make satis-
factory arrangements regarding their other work; particularly lawyers,
merchants and other business men will be better able to adjust their
own private work, and will be able to serve the publio with less detriment to
their own personal or private interests. But it is not those interests that are
predominant at this moment in my mind. The interests that I have in my
wind are the publio interesta, I believe that if there will be regular sittings -
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of the Council week after week, many Bembers would stay longer and would
give more time to the study and discussion of questions of public intercst
than they do at present. For this roason, 8ir, 1 submit that it is necessary,
in the first instance, that there should be a Bession hold once every quarter.
The numecrous problems relating to domestic progress that must ariso from day
to day in this vast Empire call for more frequent opportunities for discussion,
and I submit, therefore, that the least thatshould be done is that thereshould be
at least onc regular Session of Couucil in every quarter. This is not asking for
too much ; and I therefore hope that most Members will agree that it is desirs
able to have one Session Dbetween the March meeting and the September
meeting.

“Then the September meetings will constitute the next quarterly Session,
What I would suggest with regard to that Session however is that it should
be understood that that Session will be a regular Session, where all publio
questions which can come up bhefore tho Council would, as a matter of right,
be open to discussiun, and thatit should not be a Session where matters of con-
troversy would be excluded. The transfer of the Oapital from Oaloutta to Delhi
has brought about an important change, and we have to take note of it.  Delhi
does not have, as Caloutta used to have, the benefit of a four months’ Session of
the Council. For reasons which it is not necessary here to go into,
Delhi has not proved attractive even to official Members of Govern-
ment, not to speak of non-oficial Members, to the extent that Calcutta
used to be. That being so, I can well understand that there is an indis-
position among officials to gather early in Delhi and to tarry long. But
that makes it all the more uecessary that we should prolong the B8imla
Bession and put in as much solid business there as we oan. The trip
which Members have to make to 8imla to attend that Scssion involves a great
deal of publioc expense, but a corresponding measure of henefit is not derived
by the publio by reason of the fact that what are dubbed controversial questions
are not allowed to Dbe discussed there. 80, I submit that it should be
ruled that the Simla Session will be a regular Session where all questions which
oan come before the Council at Delhi will be open to disoussion.

“Then, the third point, I submit, is that betweea S:ptember and the end
of the year there cught to be at least one weeting again. Of ocourse it is
difficult to say ﬁositively what would have happened in any particular set of
oircumstances, but I fecl almost certain tﬁat but for the transfer to
Delhi, there would seldom have been a month of December in wbich
a meeting of the Council did not take iplace in Calcutta. If that is so,
i.e., if it is practically certain that but for the transfer of the. Capital there
would have been meetings of the Council held in Oaloutta before the end of the
year as they used to be before the present Act was brought into force, it is
nothing but reasonable to urge that we should have mectings of the Council in
Delhi in December. If Delhi will not be very acceptable to the majority of
Members, I have not the least objection that meetings of the Council should be
held in December in Caloutta His Excellency the Viceroy has taken kindly
to Calcutta, and rightly too, for Calcutta was the seat of Governmeut for 150
years. It is still entitled to consideration, and it may well have the pleasure
and satisfaction of welooming the Viceroy and his Council at least for the
December Session, if there is no insuperable objection to this being done.
" I think that non-official Members will be willing to respond to the call of
duty quite as much at Caloutta as at Delhi. If a Session is held in
December, it will give an opportunity to Members to bring matters of
publio interest of any importance or urgency to the notice of Gevernment,
and it will enable them and the public to know what important questions are
likely to come before the Oouncil from January to March.

“B8o far as the regular winter Bession is concerned, I submit that the
Council should begin to meet in the early part of January as used to be the
case in the past, and as it used to be the case for some years even after the
reform scheme had come into force. I do not see why we should wait for our
first meeting till the end or middle of February. It may be urged that so
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long as the business of the Council is pushed through during the Oounecil
Session, we need not worryjourselves in how short a space of time it is disposed
of ; but, I submit, that is not the correct point of view to take in regard to the
work of the Council, The correct point of view would be to consider whether
public business does or does not suffer by the time during which it can be
done being so limited, and I submit with great respect that it does suffer by
being so limited. I mean no disrespeot to. any of my colleagues—but under
exisling arrangements every one of us is inclined to come in for the particular
date that has been fixed, and many of us make arrangements for a short stay
and then we go away. I submit that greater time will be given to Members
to exchango ideas about questions which come up before the Council. It isa
serious disadvantage at presont—and I speak with knowledge and experience of
it—it is a serious disadvantage that many of usdo not find sufficient opportunity
for discussing matters, not only with our official colleagues, but even with some
of our non-official colleagues, before our meetings take place. If we had
fuller opportunities for an exchange of ideas with official and non-official
Members before matters are regularly brought befere the Council, 1 think
there will be less divergence and greater unanimity of ideas in dealing with
questions of importance than often is at present. Therefore, I submit
that the extension of the Session of the Council will be a distinct advantage.
Having had cxperience of several Select OCommittees of this Council, I may
also say that the business of the Belect Committees will be better, distinotly
better, done if we had a regular Session for a longer period and Members knew
that they would have to be in Delhi longer than at present.

“ It may be urged against these proposals that they will entail much incon-
vernience to individual Members. T do not dispute that if my proposals are
accepted, they will entail some extra inoonvenience not only to non-official
Members, but also to official Members. But as against that, we have to consider
the convenience of the public, the advantages to the public, and I submit
that that is the true criterion which ought to be applied in dealing with
a question of this character. The Councils exist, and we Members are attached
to the Councils in the public interest, and I am sure all my colleagues, official
and non-official, will agree that if publicinterests demand that private interests
should be subordinated to them, this must be done, whatever the sacrifice it may
involve. It is possible that some Members of the profession to which I still have
the honour to belong, and some who carry on other business, may find it inconve-
nient tostay here for four months. But I would request them to consider whether
the change I propose will not advance public interests, and if it will, I am sure
that they will not allow cousiderations of personal convenience to outweigh it.
It is unnecessary, and it is not very desirable that every Member of Oouncil
should attend every meeting of the Council; when there are cases when it is
not possible for an individual to attend a meeting of Council, it is permissible
for him to be ahsent. " I think it will be possible for a great many Members to
meet regularly if my proposal is accepted ; and the number of Members who
will be able to attend will always be such as will enable the discussion or consi-
deration of public questiors to be carried on though the Council may not be
fully attended. I need hardly touch on the question of the extra little expense
that will be involved in accepting my proposals. That would be a paltry consi-
deration to introduce in the discussion of a 3uestion of great public imnportance.
80 far ns the official Members are concerned, we know from experience that
many of them, when they come to Delhi for Council business, have to
stay here because they cannot go back to their work for it has heen pro-
vided for in view of their absence from the Province. Thus many of them
have to stay here and cannot help staying. So far as non-official Members
are concerned, a great many of us do not belong to professions, the calls of
which make it impossible for us to stay here for a length of time. I
venture to think that in the case of the majority the proposal, if accepted,
will not give rise to any serious inconvenience. We want more opportu-
nities for discussing public questions; we have got many problems
to deal with, problems of education, of sanitation, of industrial progress,
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of the improvement of the financial administration of our country,
the reduction of expenditure, the raising of our national income, and various
other matters which we cannot deal wich adequately during the shori time at
our disposal here. We cannot do justice to them during our present short
Sessions. For these reasons, Sir, I commend the Resolution to the considera-
tion of the Council. The Resolution seeks to secure, in the first place, that
there shall be wmore opportunities given to the Council for the discussion of
public questions ; secondly, that these opportunities should be so distributed
that therc shall not be too long a gap betwcen one Session and another ; thirdly,
that there sha:l be certain days definitely fixed for ineetings of the Council, after
consulting the convenience of Members both official and non-official, in order
that Members may know when they have to attend meetings ; fourthly, that so
far as the Winter Session is concerned, the meetings shall, as far us possible, take
place every week, in order that the Council should be able to devote that
amount of time and attention to the consideration of public questions which in
my humble opinion these questions demand,

“I commend the Resolution to the consideration of the Council. ”

The Hon'blﬂ Mro M- Bo Dad&bhoy — Sir, I have followed
very attentively and with considerable interest the speech of my Hon'ble
colleague, but I must state that I still remain entirely unconvinced after
listening to the arguments that he has placed before the Council for an
alieration of our present business arrangements. I am sorry therefore being
obliged to oppose this Resolution. My Hon'ble friend has placed before the
Oouncil a proposition which invites a radical alteration in the present practice.
8ir, I have been also in this Council for several years. 1 can claim to be one
of the oldest Members. Iocan therefore speak from some experience, and.I
must state that I cannot possibly agree with the oonclusions of tho Hon'ble
mover as regards ¢ want of opportuuities,” and our practice of ‘rushing through
legislations’ during the oold weather Bession, We generally meet here for
about two months, February to March, and during this period non-official
Members have ample time and abundant opportunities of bringing forward
such measures of public utility and importance as they deem proper. My Hon’ble .
ocolleague has strenuously urged to-day that we often rush through business ; I
confess I find it difficult to follow his line of argument. After this debate we
will break up and not meet till the 16th of this month ; we shall be sitting idle
for four or five days in our Chambers, it is olear, therefore, that my Hon'ble
colleague cannot urge with much reason that non-official Members do not get
adequate opportunities for representing their views, studying different legis-
lative enactments, or having confabulations with their colleagues in respect of
pending legislations. I have however other very serious objections to this
change being made. In the first place, we have here busy men, merchants and
lawyers of standing and eminenoca, who have to make considerable sacrifices in
order to attend the meetings of this Council, and it will seriously inconvenienoce
them if any change is made in the existing arrangements. I also feel perfectly
sure that the Oouncil will suffer in efficiency and status if business men and
men of standing and experience withdraw from this Council, if the Legis-
lative Session is to meet continuously from December to March. Ifeel confident
that my Hon’ble colleagues representing the Benzal and Bombay Chambers of
Oommerce will fully endorse what I have said. In my opinion, a short and:
continuous Session is always conducive to efficient and prompt despatch of

ublio work. Ido not consider that the Oouncil will gain anything by
ving a Session from December to March, or one Session every guaarter or a
peripatetio Session as suggested hy my Hon’ble friend, Pandit Madan Mohan
Malaviya. 8ir, then again there is the important ques*ion of expense which will
undoubtedly be heavy. My Hon'ble friend stated that it will be merely
a paltry matter. I do not- know whether, in these strenuous times when
expenditure is curtailed in every Department, this Council is prepared to put
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the tax-payer to any unnecessary additional burden ; moreover in case of a long
and continuous Bession, it will become ncoessary for Members to go home more
frequently, and that will further entail so much additional oxpenditure
in the way of travelling allowances on the Btate, and in this time of war I
think the State cannot afford to trifle with the general tax-payer's money.
Then we must jnot forget that high' Government officials gave a lot of
work in their offices. It will bo improper for us to expeot them to sit on
the opposite benches from morning till evening for a continunus period of
four months; and if this Resolution is accepted what: will happen? Iublic
work and the exigencies of the public service are bound to suffer. Conditious
in this country are entirely differeut. ‘We cannot compare cur political life
with the political life in England. In England, there is alarge and well inform-
ed leisurely class, which has often no other occupation, which is generally in
an affluent condition, and which can devote days and months for Parliamentary
work ; but things are entirely diffarent in this country, and here people who are
called upon to serve on this Council, I mean non-officiul Members, are all
busy business men. They can hardly afford to waste time or remain away
from their occupations or homes for a continuously long period. And what
will happen if the proposals of my Hon’ble friend rcceive acceptance ?
The non-officials of the type that now adorn the Couucil would not naturally
care to serve on the Council, and we shall have in their place a olass of people
who will not be able to command confidenoe or respect of the general public,
nor will they add to the dignity of the Council. 8ir, these are the few
reasons which I have to urge. I feel, again, very doubtful whether we have
got the power to bring forward such a Resolution before this Council. I
would draw the attention of Hon’ble Members to seotion 64 of the Govern-
ment of India Act of 1915. It says that ‘the Indian Legislative Council
shall assemble at such times and places as the Governor General in Council
appoints'. It is His Excellency’s prerogative to convene our meetings,
it leaves the discretion entirely in the hands of His Excellency, and I do not
know whether the law makes any provision for the limitation of that power
or discretion. For these reasons, I submit that the Resolution of my Hon'ble
colleague does not appeal to my mind, and I for one shall oertain{y oppose
and vote against it.”

The Hon'ble Mr. J. S. Wardlaw Milne:—8ir, I desire to
say at once that I fully realise the objects which the Hon’ble Pandit Malaviya
has in view in bringing this Resolution before this Oounoil, and when he places
foremost among these objects the benefits which would acorue to the publio
service by the alterations he proposes, I find it very difficult to bring for-
ward any arguments which must necessarily arise from questions of private
convenience. At tlie same time, it seems to me that this is a matter in which
the question of private convenience must largely be uppermost, and although
the Hon'ble Mr. Dadabhoy has already expressed very fluently some of
the difficulties which would arise, yet as a personal matter, I may say at
once that, in the case of the body which I have the honour to represent, it
would be almost impossible to obtain a representative who could arrange to
spend one or two days in each week throughout four months of the year at

lhi, It seems to me that the same must be the case with a large number of
other Members, whom I am not qualitied to speak for. Therefore, from a
private point of view, it seems to me that the idea of the Counocil meeting
every week is impracticable, unless we are to have, which I personally trust
will never be the case, a professional politician class in India, or (I am sure
my friends will not misunderstand me) we pass into the hands of the pro-
fessional politician lawyer class, who may be the only non-officials who could
attend the Oouncil under the proposals of the Hon’ble Fandit.

“] quite appreciate the difficulties which he has mentioned, and I ho
that the officials in charge of the Legislative Department will appreciate the
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view he has already expressed regarding {he difficultics in getting definite
Information as to the dates of mectings.  Anything that can be done in that
connection to help Members, persona'ly I would very much welcome. Iui 1
cannot sec how public business would bo benefited by a system of meeting
ence & week for a prelonged period. It seccms to me that the opyposite is the
case. In the case of meetiugs such as we have at present, provided these
meetings arc regular and can more or less be, on fixed datcs, time is given
to go into the various points which are likely to arise, to consult the
non-official Members and generally to lay out a plan of campaign as to
their attitude towards the various points which will arise.

“ Another disadvantage in meoting once a week is, that certain Members
at any vate will endeavour to make hurried visits which will make it almost
impossible for them to understand what business is being carried on in Coun-
cil. It seems to me, further, that it would have a contrary effect to the one
which the Hon'ble Mover expects, in that it would result in a com-
pression of business. It also seems to me that it would make it extremely
difficult for the Council to carry through business in a thorough manner. On
the contrary, it would be hurried through, or items would be left over till
the following week muking ic more and more difficult to follow the business
of the Council and carry it on to a successful issue.

“ I do not propose to refer for more than one moment to the question of
the meetings being held in Calcutta, as it is a thorny question which, I think,
it is not desirable for me to enter into. I would ouly say in this connec-
tion that the meetings in Caloutta . . . .”

The Hon'ble the Vice-President :—“ T suggest to the Hon’ble
Member that the question of meetings in Calcutta is not ‘before the Council. ”

The Hon’ble Mr. J. S. Wardlaw Milne :— While, therefore
8ir, I suggest that this qucstion of weekly meetings should be dropped, and
would strongly recommend my Hon'ble friend not to press his motion on those
lines, I am in accord with him iu anything that he can do to scocure a more
definite arrangement and get such definite information as to dates, which it
is in the power of those in charge of the Department to give, and in this effort,
I am quite sure he will bave the support of the non-official Members of this

Council. ”’

The Hon’ble Rao Bahadur B. N. S8arma :— “ Sir, when I came
to this Council Hall, I dil not expect that any discordant note would be struck
on tne non-official side to the ex:ent and in the manner in which it has been
struck by my Hon'ble friend Mr. Dadabhoy. I naturally knew that the
personal interests of many of us would be opposed to the arrangement propos-
ed by the Hon'ble Pandit Malaviya, and a certain amount of personal in-
convenience would be entailed if these proposals were to find acceptance at
the hands of this Council. But, Sir, the Houn'ble Mr. Dadabhoy goes
further, and says that the public business would never suffer, has never suffered
in the past, and is not likely to suffer to any very large extent if the present
arrangement should continue, and that absolutely no case has been made out
for a change in the programme of work. Personally, I would have been very
happy if I could vote with my Hon'ble friend Mr. Dadabhoy and think in
the wmanner he does, because this Resolution gives a very cruel stab at
us who are remotely situated from Delhi. The persons who would be hardest
hit would he gentlemen from Madras and Burma. I need not sympathise
so much with my friend on the right (the Hon'ble Mr. Rangaswamy
Ayyengar) because he belongs to the zewindari class which has got
plenty of money and he can afford to have his estates managed and
he has got a brother to do that. Nor can I sympathise with my friend on
the left (the Hon’ble Mr. Asad Ali) who belongs to the aristocracy and
therefore has got, or ought to have, plenty of time at his disposal, and my
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absont friend Mr. Sastri is a servant of India and can casily avrange his pros
gramme 50 a8 to be in Upper India in the cold season, but the hardest hit would ve
mysolf asa wage-earner. I therefore tried to wriggle out of this Resolution as much
as I could, but honestly T could not see my way to do it for the reasons which
I shall place before the Council, My learned friend asked, how is business
goingto suffer? I shall presently answer him. Take this Public Services
Commission which is agitating the whole country which has been publish-
ed a few weeks ago. Many of us and the constituents whom we represent are
very anxious that the Government of India sliould know the views of the
Members of this Council who should exprass the sense of the couutry on this
matter before any other decision is taken on it. Now, supposing the present
arrangements are to continue, have we the slightest opportunity of bringing
before the Council or the Government this large vexed quostion which is
agitating the minds of the public, before next February ? 1f wecaonot give 15
days’ mnotice, and we cannot, February is gone, March is full of Government
work and we cannot take it; Septembor cannot be devoted to contro-
versial measures, that is gone. We are to mect in Fobruary next, aud
until February our tongues are tied and the Government and the
country may not know what our views are on this question. Can it be pretend-
ed for a moment that public interests would not suffer by a continuance of the

reseut state of things ? Take again the question of legislation. My learned
riend says legislation has not suffered. I should think legislation has suffered.
‘We know, as a matterof fact, that attempts to set at rest various differences
between the several High Courts on the construction of the provisions of Acts
relating to the whole of India have been woefully delayed because the Legis-
lative Department has been hard worked, and 'without assistance from
the public or at anﬁ rate there has been no ogportunity for the public
to bring in private Bills, and the people have teen allowed to bring up
the same point time after time before Divisional Benches and the
money of clients has been wasted, whereas if the legislature could come
to the rescue of the pror cultivator, the poor werchant, things would bave
been very much better done, and their time and money saved. I therefore
think legislative work could alsv be more expeditiously done, private
Members could help infinitely the Legislative Department of the Government
of India, aod there would ge considerable benefit to the tax-payer by the
removal of many anomalies which at presant exist, in spite of the very
.great care, the very great attention, whichis bestowed by the Government
of India upon these subjects. There are very many Bills which many of .
us would like to bring forward if there were proper opportunities, but
unfortunately we do not wish at this junclure, when the Government
is full of other work and troubles, to press them and this may not be an
opportuno moment. But I thirk the continuance of these regulations as
at present would certainly affect the legislative part of the Council’s work.

“Then, Bir, with regard to the Resolutions, naturally the public press,
especially the Anglo-Indian Press and several persons of that way of thinkiug,
are aghast at the huge number of Resolutions on the agenda paper, but
they do not realise that those 40 or 42 Resolutions are supposed to affect the
whole of India, and Hon'ble Members have an opportunity of biinging them
forward only once in a year. From last Marog up to February, the only
Resolutions that have been discussed are the Resolutions now before the
Council, and surely it would not be too much to say that 40 or 42 Resolutions
on public questions are far too many for a Continent like India. Well
necessarily. Members would be worried, Mebers would find it very hard to
cope from day to day with this arduous work and would be annoyed at
listening from morning till evening to speeches on these subjects. Work
could be more intellectually done if it could be spread over a longer period.
I am not now on the question of weekly meetings, but I am only dealing with
the spreading of the Council work over a longer period. In the two speeches
that have been delivered by the non-official Members nothing has been said
with regard to a Session sitting in. June. There huve been precedents. 'This
Council sat on former occasioms, e g., in 1008-09, and has sat in July. In
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Madras it is regularly done ; thero is a hot woather Bession in Ootacamuund and
nobody would suffer, not even the busy lawyer, because he has gonerally a
holiday and he can travel to the hills at Government expense. The samo
observation would apply to the mercanlile class and the official class also who

would like to have a holiday then.....”

The Hon'ble Mr. M. B. Dadabhoy:—* Your statement is

incorrect. There is no holiday in June.”

The Hon’ble the Vice-President: —*“I must ask my Hon’ble
friend to address the Chair.”’

The Hon'ble Rao Bahadur B. N. Sarma, :—* Then, Sir, comin

to analyse the classes affectod, the lawyer class, it only affeots one lawyer o
Madras Of the other lawyers, two are {rom the United Provinces. 1t is only
12 hours run from there and they will not suffer. Punjab lawyers will not
suffer, they are very conveniently situated. There is only one Caloutta lawyer
and he is a gentleman who can afford to despise work if he cares to, and even
if he is situated at a distance the train will bring him here in 26 hours. And
my Bombay friends are also within 28 hours, 80 I do not think this Resolution
will personally affect even the lawyer element for whom T should have some
sympathy and the Hon’ble Mr. Malaviya should have much sympathy, and we
need not in the least grudgeif (hat element should on ocoasions (this
will, T suppose, be ocordially welcomed by many people) if that
element should be in a minority or in a smaller minority on occasions. Luckily
for us the landholders are in a majority ; there are about 10 or 12 of them here.
They aro gentlemen who have considerable leisure ; so it would not be correct to
say that there is not in India a large intelligent class who bhave got
leisure to devote their time to public work. We have got such a numerous
class in India just as they bave in England, ouly they have not
hitherto done this, for lack of opportunity, and they will come forward
when greater opportunities are offered to them. And I do notin the least
object to that class coming up in larger numbers at the expense of the
professional classes if that is to be the result of this proposition being
carried.. Then the mercantile olass are only five in number. Two of
them are British merchants, and, I think, there ueed not be any objection to
their sharing the responsibility with others for shorter periods. One gentle-
man might stand for a year; it is not necessary that the same Member should
stand for three years. I think therefore there need not be any considerable
diffioulty even in the way of the Chamber of Commerce representing its
interests or the interests ot British commerce in this Council. Then, with regard
to tho officials, the position being analysed comes to this—nine belong to the
Government and Executive Council and of the others, 17 belong roughly to
the Secretariat or are Departmental heads, such as the Director-General of
Telegraphs. They are almost all within reach, and they would have to come
ver{; often to Delhi, and apart from their business suffering there is no question
of their moving from one place to another. Then with regard to the 10 gentlemen
coming from the other Provinces, the real difficulty would be in regard to Burma,
and Madras, but I think we need not grudge them a holiday from their hard
work. The Hon’ble Mr. Davidson has been very hard worked as an
official, I think Le deserves a holiday, and inasmuch as the official Members have
not got the privilege which we luckily possess of airing our viewas before this
Oouncil, there seems to be no objection whatsoever to their being allowed a holiday.
With vregard to the composition of the official elements there may be a
change, and there seems to be absolutely no difficulty even in that way.

“ Then with regard to expenditure, this will not be an insuperable diffi-
oulty. It will mean onlya transference from one side of the Budﬁet to another,
and I think the Hon'ble 8ir Robert Gillan would welcome it. It would show
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a larger surplus from the railway point of view. Much more coal would not be
expended in carrying a few official and non-official Membors, but the receipts
would be augmentcc? and they would go into the poclkets of the Government of
India in another capacity minus the companies’ profits. Even from the point
of vicw of trade, there need be no very great difficulty. The real point, Sir, is
will public business suffer? Has it suffered in the past P If it has not suffered
in the past, it is not likely to suffer in the future. "We might just as well agree
that onc official vote is equal to three non-official votes, it it is a question of
inconvenience to the administrative machinery. But some method must bo
devised whereby the interests of 3560 millious of people may be nonsidered in a
more convenient manner, with greater doliberation, and that the convenience of
the administrative machinery may not be allowed to jeopardise the interests
of the whole country. I know perfectly well that transmarine comparisons are
generally fallacious, but day after day the House of Commons sit to administer
the affairs of 46 millions. Making a rigorous exclusion of the one day’s debate
devoted to India, the rest of the time is devoted to the interests of 45
millions. Surely 260 millions of people do deserve more than the 17 days
devoted to Council work in 1911-12, the 20 daysin 1913-14 and the 18 days
in 1914-16. I have not got the figures for 1916-16, but I sup]g)ose they are the
same as those for 1911-12. I think it cannot be pretended that the time that
has been hitherto bestowed on this work is sufficient in the interesis of the
taxpayers, and I hope some reform may be devised. The professional classes
may be ignored if necessary, but the work of the country must be carried on
more efficiently.”

The Hon'ble Khan Bahadur Mian Muhammad Shafl :—
“ T regret to have to disappoint my friend the Hon’ble Mr. 8arma in the
expectation with which he came into this Council chamber to-day by striking
what he has described as another discordant note on the non-official side with
reference to the Resolution moved by the Hon'ble Pandit Madan Mohan
Malaviya.

“ The Hon’ble Pandit took us through a very interesting review of the his-
tory of the past development of the Imperial Legislative Council, and the resultant
increase in the amount of business transacted in this Council in order, I suppose,
to emphasize the point that the business of this Council has suffered in the past,
and is calculated to continue to suffer, if the suggestions which he has made
in his Resolution to-day are not accepted. Now all that interesting review would
have been very opportune indeed if past experience had shown that, as a matter
of fact, public business has suffered under the existing conditions. This is not
a casc in which a new rule of procedure has been introduced into this
Council which is calculated to bring abuut the results which my Hon’ble
friend has in view. The reform machinery came into existence in the
beginning of the year 1¢09, and for eight complete years has tl.e working
of this Council been carried on with an amount of success and of satisfaction
with reference to which I, for one, have not seen any valid objection put forward
in any quarter. I know of no single Resolution contemplated by any
non-official Member which, during the past eight years, has been crowded out
for want of time. I krow of no Bill introduced into this Legislative
Council which has been either disallowed by His Excellency the President
or, having been allowed by His Excellency, has not come on for discussion
before this Council, for the simple reason that the time of the Oouncil has
been ocoupied by Government measures or other important work, thus
leaving no time for such a private Bill. When, therefore, not a single item
of business of any kind whatsoever has, during the last seven years, actually
been crowded out for want of time, I, for one, cannot see how the history
of the development of the Imperial Legislative Council acd the resulting
increase in business can be relevant to tle question which is now before
Hon’ble Members. 8o much for the first argument advanced by my learned
triend.
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“The next objection put forward was that the Simla Session is meroly a
Session in name, and that there is an unwritten law that no controversial matter
shall be brought forward in the Simla Session. Now, so far as this particular
objection is concerned, personally, I see no relovanoy in this objection to the
actval Resolution which my learned friend has moved in this Council to-day.
I could bave understood if my learned friend had put forward a Resolution
recommending to His Excellency the President that the Simla Bession should
be made a rcal Session, that controversial questions should be allowed to be
discussed in that Bession, and that the 8imla Session should be made long
cnough for some appreciable amount of work to be transacted in that Session.
Had my learned friend brought forward such a Resclution as that, I should have
beeun the first to support him. I think that this unwritten law, that no con-
troversial matter shal! be brought forward at the Simla Session, has absolutely no
substantial ground whatsoever to support it. Moreover, personally, I think that
the autumn Session ought to extend over full two months, say, from the 15th
August till the 16th of October, and I quite agree with my learned friend that
tho sittings in the autumn Session should be more numerous than those which
are at present hold in Simla ; but the argument as put forward by my learned
friend with reference to the S8imla Session seems to me to be entirely irrelevant
16) his 1I'Lf:x:.olution as put forward by him to-day for discussion before this

ouncil.

“ The next position adopted by my learned friend was that the hclding of
a meeting of this Council week after week during the months of December to
March will result in this, that Members of this Council will be able to
stay longer and will be able to attend to their public duties as Members
of the Council with greater attention and to the benefit of public affairs.
It seems to me that the introduction of such a practice as is suggested
by my learned friend will have exactly the contrary result The ordinary
business of this Oouncil can really be divided into two main branches,
firstly, the business connected with the Financial Statement and the
passing of the Budget, and, secondly, the business relating to legislation.
Now it is obvious-—it must he self-evident to every single Member of this
Couucil present here to-day—that the presence in this Council of business men
of experience and mature judgment, as well as of profossional lawyers of stand-
ing and ability, is sonducive to the best interests of the country, so far as both
these branches of the activities of this Counocil are concerned. The proposal
put forward by my learned friend, if accepted, would exclude both these
classes from participation in the affairs of this Council. In the Hause
of Commons the leading positions occupicd both on the ministerial side as well
as upon the opposition benches are those ocoupied by men who have spent
theirqife-time in the profession of the law and men who occupy in the busi-
ness world positions which entitle them to take a leading part in the deliber-
ations of Parliament.

“ Similarly, it is obviously conduocive to the best interests of this country
that business men of experience and of position, as well as professional men of
experience, ability and standing, should have an opportunity of participating
in the deliberations of this Council. Should my learned friend’s proposal be
accepted, both these classes will be excluded from this Council, for no busi-
ness man of any position, no lawyer of any standing, of anﬁ practice, can afford
to spend four months from December till the end of March here, and again a
couple of months up at 8imla, in order to be able to take part in the work of
this Council. The Hon’ble Mr. Milne need not be afraid that if my learned
friend’s Resolution is accepted, the work of this Oouncil will fall into
the hands of what he was pleased to call professional lawyers—his expression
was ¢ professional lawgrer politicians’; for 1 ocan assure him that if the
Resolution put forward by my learned friend were to be accepted, no lawyer
of any standing and experience would be able to come into this Couuncil. It
would be only briefless lawyers who had no work to doin the Courts where
they happened to be carrying on their professional duties, and who possibly
have private means of their own, who alone would be able to come to the
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Council. But it’{is obvious that such men as these would not be able to
assist in the work of legislation which is carried oun here. It secms
to me, Sir, that my learned friend really has put forward a Resolution
which, if accepted, will in no way Dbe conducive to tho best interests of the
country, nor will it help in the work of this Council being carried on wilh
officiency or to the satisfaction of the public, as well as of those on whose
shoulders has fallen the duty of legislating for tho welfare of the people. TFor
thesc reasons, I strongly oppose the Rosolution which has been moved by my
lcarned friend.”

The Hon’ble Mr, Lionel Davidson:—S8ir, I cannot lay any
claim to the experience of the working of this Council, of which such a full
measure has fallen to the lot of tho last speaker, the Hon’ble Mr. 8hafi; but
I think my experience of the Legislative Oouncil in the province of Madras
may not be altogether irrelevant. .My learned oolleague, the IIon’ble Rao
Bahadur Narasimheswara Sarma, has been good enough to say that I ¢ deserve
a holiday.” May I say that any deserts which I may have in that direction
are largely due to the volume of legislative business in the province of
Madras. Inorder to bring out the extreme inconvenience to the administra-
tive machinery which is caused by that business, 1 should like, if I may, to
give a few figures. I propose to compare the volume of legislative business in
the Madras Council during the first two triennial periods since the enlarge-
ment of the Provincial Oouncils. In the first trienniam, 1910-1912, the
Council was summoned on 12 occasions and sat for 22 days; 1,019 ques-
tions were put and 63 Resolutions were moved. The growth whioch has since
oocurred is strongly brought out by a comparison with the figures of the
socond triennium. In 1913-1916—I exclude intentionally the last six months
of the second Oouncil, which extvnded beyond the normal three-year period
and would not without deduction form a proper basis of comparison—the
Oouncil was summoned on 156 occasions as against 12, the meetinga lasted
for 46 days as against 22 in 1910-1912; the number of questions rose from
1,019 to 1,498, and the Resolutions fromn 53 to 197. I'hese figures are sufficient-
ly clear, but I should draw the attention of the Council to the fact that they
do not include questions disallowed and Resolutions disallowed or—as has
happened in numerous cases—Resolutions actually tabled in the agenda paper
but afterwards withdrawn, sometimes because of the extreme exhaustion which"
sets in after many days of continuous Session. I have received this morning—
no, the day before yesterday—a copy of the last agenda paper from Madras.
To illustrate further, the rate at which the growth of legislative business is
proceeding, I may say that this agenda contains 214 questions—for a single
meeting —while 28 Resolutions are tabled. When I left Madras, notice had
been given of 42 Resolutions, so I imagine 14 have been disallowed or postponed
for some reason. How many of those 28 will have been actually discussed
during the last few days, I do not know; but all experience goes to show that
of the 28 some have probably lapsed from conditions of exhaustion. That
exhaustion usually supervenes about the fourth day—the afternoon of the
fourth day. The daily Sessions, which ordinarily last from 11 to 5—sometimes
from 11 to 6—arc in practice very trying to the Members, both official and

non-official.

“ Now, it may be eaid that this merely means additional work to the
Legislative Secretariat, and that the proper remedy is additions to the strength
of the Legislative Secretariat. In the first place, I may say, it is not only the
Legislative Department which needs extra staff, but every Department,
because the actual framing of answers and the preparing of briefs for Resolu-
tions devolve upon each Department of the administration, and not ouly upon
the Legislative “Department. Secondly, no matter how wmuch you ma
strengthen the Becretariat, you will not get away from the fact of the responsi-
bility of the Member of the Executive Government in regard to every question
and every Resolution which concerns the Departments under his control. His
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labours must be greally increased. Either he must do double work, treble
work or even more, or clse you must multiply the number of Executive Meu:-
bers in order to ensure that questions and Resolutions in the Legislative Council
are adequately dealt with.

“ Now the relovanoce of what I am saying deponds on the faot—I bolieve
it to be a fact—that the morc you multiply the number nf meetings, the
more will the volume of business bo. One or two speakers, including the
Hon’ble the mover, spoke of compressing the business of the Council into s
shovt space of time. The underlying assumption is, that there is a fixed
quantity of business, that you can spread it over a larger or shorter period of
timne, and that the volume will not be affected Dby the actual number of
meetings. Well, that of course is a proposition which the future alone can
definitely decide, but past experienceis in point. I have made an cndea-
vour to ascertain whother the interval between successive meetings of
Council in Madras has in the past had any definite relation to the numbers
of questions and Resolutions brought forward. The result bas been cutirely
infruotuous, but some of the figures are not without interest. I found that
the number of questions per diem of the interval was at the maximum when
the interval was smallest: on that ococasion there were only 22 days between
successivo meetings of Qouncil, but at the later meeting 110 questions were
asked, or as many as five for each day of the interval.

“ With regard to Resolutions, on the average during the past five years each
meeting has brought forth 10 Resolutions ; but that average is discounted by the
faot that during the first three years the practice of moving Resolutions was
comparatively unpopular. It is very different to-day. Resolutions now come
in very large numbers, and I fear thero is very little likelihood that they will
decrease in the future. The truth is that what regulates the numbor of
q‘uest;ions and the number of Resolutions is the personal equation of the Members.
The faot that a Resolution has been moved beforehand, the fact that the
same question or a substantially similar question has been put beforchand has
relatively little bearing on the matter. There are always Members who want
to know exaotly how the administrative plant is growing, who ivsist on the
right to have it dug up in order to see what progress has been made during a
short period of time, and however much the Government gardener may
welcome this increasing interest in administrative lLotany, he perhaps does
not always think it conducive to the proper discharge of his own business.
Then, there are Members who think that they are likely, by the repetition
of a Resolution, toinduce Government to change their position. Possibly the
experience of the lawyer in dealing with a jury is in point here: The
repetition of the same argument again and again sometimes does convince
the doubting juryman. Again, debates on individual tesolutions are long drawn
out by the fact that ono Member after another may repeat the arguments
. already put with sufficient force by a predeoessor.

“ Now, the outcome of what I have been saying is that the increasing
volume of legis]ative business makes it inoreasingly diffioult for the adminis-
trative machinery to work quickly and effectively. It is not only the Secre-
tariats which are concerned; all departments of the adwinistration feel the
same difficulties, for it is to district officers and heads of departments that calls
for information are passed on. Now, if the volume goes on increasing—and all
our experienoce indicates that this will be so—what will be the result? 8o
far as Resolutions are concerned, it might become necessary to enforce the
system of olosure provided by rule 28. We have a similar rule in Madras,
but in faot I may say that it has never been found necessary to enforce it ;
and I do 1ot think that that method of oclosing discussion would be welcomed
here. But failing this, your proceedings will be inordinately lengthened, and
gou may incur the opprobrium of %:ing likoned to a glorified Debating

ociety. I do not think that is a condition of affairs of which an
one In this room would approve. Perhaps, from my parochial stand-
point I have exaggerated the risks, but I cun only speak from such experience
as has fallen inmy way, and I cannot shut my eyes to the probability that if
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this Resolution were carried in this Council provincial Councils would soon seek
to follow suit, and in the light of the enormous volume of business in Madras
I cannot look forward without grave apprehension to future proceedings of that
Council of which it might come to be said ¢ of the moving of many Resolutious
there is no end and wuch answering of questions is a weariness of the flesh.’ ”’

The Hon’ble Mr. Kamiai Kumar Chanda :-—S8ir, I beg to
move an amendment of which 1 gave notico ; it is a small matter, and is in
these words-—

‘That the words and once every week from December to March’ be struck out from
the Revolation. ’

“8ir, T do not think it requires any explanation. I am in thorough
agreement with the Hon’ble mover in his demand that this Council ought to
meet more frequently than is the cass at present. The intervals of five months
and four months which respectively intervene between the termination of the
Delhi Session and the beginning of the Simla Session and vice versd, are too
long and should be curtailed, and that can be done by holding a Session
between March and September. If this is done, I think, Sir, we need not go
beyond this; the number of meetings to be held in any particular Bession
ought not to be fixed by bard and fast rules now; but it should be determined
by the amount and the nature and the urgenoy of the business that may
crop up. I am in agreement with the first portion of the Resolution that
there should be more meetings and more Sessions, but I submit that the second
part ought to be expunged. ’ )

The Hon'ble Mr. Bhugendra‘. Nath Basu :(—“8ir, I recognise
that there are difficulties which the adoption of this Resolution moved by my
Hon'ble friend, Pandit Madan Mohan Malaviya, will bring about. The ques-
tion is, are those difficulties such that they must be faced in theinterests of the
publio? If public interests demnand that there should be more meetings than
we have at present in the Supreme Legislative Council, then whatever may be
the inconvenience to individual Members, either officiale or non-officials, the
meetings must be held, That is the sole criterion by which we must judge and
if, taking that as the test, we come to the conclusion that the Council should
meet oftener than at present, then it must be so, whether amateur politicians or
professional politicians have to take part in the proceedings of the Oounoil or -
not. The amateur politician is as great a danger as the professional politician
may be. Speaking of my own class, the lawyer politician, I donot wish to enter
upon any defence. A gentleman belonging to the profeasion to which I have
the honour to belong holds in his hands to-day the destinies of the British Em-
ire. But certainly the lawyer politician borain India, brought up in India, with
Eis stakes in India, is preferable in Indian interests to the adventurous merchant
who comes here to make money and then returns not inaptly compared to
the bird of passage. But apart from that, 8ir, can it be seriously contended
that the vast business, the many questions and problems which must necessarily
arise in a Continent like India can be satisfactorily disposed of within the
small compass of time to which we are limited by our present arrangements P
The Hon’ble Member sitting in this Council as the official representative from
Madras has portrayed in lurid colours the enormous business which is brought
forward in the Madras T.egislative Council to the great dismay and discomfort
and inconvenience of the official representatives of that Government. I ocan
quite appreciate his stand-point ; he certainly would like a state of things for
himself and his brethren where the wicked cease from troubling and the
weary are at rest. But that is not my stand-point. The official must never
forget, what they are often apt to forget, that they are the servants of the
puglic. They are not the masters of the public, and if public interests demand
that they should.give more time‘to the proceedings of the Council, to matters
which are brought forward in the Council, no matter whatever the inconve-
nience, they must submit to it. The very fact which my friend from Madrae
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has reforred to, nawely, that by reason of the greater frequenoy of the Council
meetings there have been an enormous number of Resolutions...,”

The Hon’'ble Mr. Lionel Davidson :—‘May I riso to explain,
Sir; I did not say that there had been an increase of business owing to greater
frequency of thoe meetings. I said that the increase in business had caused
longer meetings.”

The Hon'ble Mr. Bhupendranath Basu:—“T acccpt that
explanation. The enormous amount of business to which the frequent sittings
of Council may give the nccessary opportunity might be the result here. In
this Council at present we aro, more or less, Mcmbors of a happy family,
not having much todo or to trouble ourselves with, What otherwise could
have been the obiect of my Hon’ble friend to puil before us this mass
of proceedings and Resolutions that he has to deal with in his own pro-
vincial Council? The argument is this ‘ Beware!, if you follow the same
line as wo have unha.ppify done in Madras, if you have similar Sessions
in this Council, in place of the hundred and odd Resolutions that we
have in Madras (you have 7 to 9 Provinces) you may bhave from 900
to 1,000 Resolutions, and in place of 1,400 questions, you may have ten
times 1,400.” Sir, I do think that Hon’ble Members who come here havo
some sense of their responsibility to the Council, to Government and to the
public, and I believe tbat, in spite of what may be thought in certain quarters,
they are endued with some amount of common sense and that they are anxious
to avoid being made the object of ridicule by a supcrabundance of questicns
and unnecessary Resolutions. Just imagine, Sir, a few days in winter at
Delhi and afew daysin the autumn at Simla—are they enough for the business
of a great Empire like that of India P for after all it is a great Empire.
You have got to deal with questions affecting many provincial administrations,
many nationalities, many communities, many olasses, and many different and
divergent interests. And what is our position ? The position of a Member is
this, that when he wants to biing forward -an important question which is
engaging public attention—supposing in the month of April a question to
which immediate attention has got to be called, either in the interests of the
public or in the interests of Government—a question to which attention may
have to be called outside British India, in the United Kingdom—we have
got to wait for many weary months until we come up to Simla in September.
By that time interest in the question may have abated, it may have disappear-
ed altogether. Does my Hon’ble friend who opposes the greater frequency
of these Counocils, desire that on burning questions this Counocil should not
pronouncec its opinion or raise any discussion P I could mention several such
questions, but I shall not refer to them for the preseut, for that may raise
angry contentions. It has so happened in my unhappy province and
we have been paralysed for waut of opportunities of ventilating them in the
Supreme Council of the country. The question may have arisen in other
provinces. After all what is the tax that this Resolution, if carried into
effect, will put upon the time of Hon'ble Members? I agree with my
Hon’ble friend Mr. K. K. Chanda that it will be inconvenient and probably
unnecessary, if it was only inconvenient I would not mind, I think it would be
unneoessary to have week{y meetings from December to March, but I certainl
think that from March to September is a very long interval in the publio
interests for the SBupreme Council to go into hybernation. I do think that
we may conveniently have an intervening Session of the Council between
the 23rd of March when we disperse and the second week of September
when we meet again. I think it may be done without any detriment to official
interests, without any inconvenience to official Members and without any
large expenditure of money or time. A Session mafy be conveniently
held at Simla or at Delhi—I do not know what sort of place Delhi is in
summer. We were told atone time that it would be a very attractive place
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and that the Government would spend a longer timo here than they
wero unable to spend in iy native oity of Caloutta. But even if not,in
Delbi, it may be held in Simla ; even merchants, and I am proud to say
that 1 count many of them among my personal friends, Europsan mer-
chants, do leave Calcutta during the summer, and such of them as aro on
this Counocil might easily take a trip to 8imla. Then we have the September
Session and then we have the winter Session. If-that could be arranged, and.I
cannot see why it should not be arranged, our grievances would be met and
our legitimate demands satisfied. I think publio busiress would be better
transacted, we non-official Mombers would have more time among ourselves,
wore time for corsulting each other and of discussing the public questions
that wo should like to bring forward in this Council, ard it will givo us)greater
opportunities of ascertuining personally from the official Members of this
Council what their views anf attitude may be on great public questions,
It will afford better facilities for mutual discussion and for a better mutual
knowledge of the relative positions of both sides; in regard to matters of
public interest it will be helpful both to Government and to us. Is that’a
large demand that we are making upon our offizial friends P Would that be too
much for my friend from Nagpur who no doubt would liko to spend the
grilling months of summer in Nagpur, but who we would like to see spending
some cool days on the heights of 8imla ? That would cool his ardour on many
points and may prevent him from throwing unnecessary Resolutions over our
heads. I think even to him it would not be inconvenient. I will not speak
of Calcutta, Sir, for Calcutta, I am afraid, is anathema at the present moment,
but whatever it may be, there may be, Sir,—my friend the distingnished Doctor
is here, and he will support me,—there may be mental aberrations in indivi-
duals as well as in Governments, and you must wait to restore Oalcutta or
rather the Government to its lost position till the period of aberration passes
away. But leaving Calcutta aside, we may easily have the meetings distributed
as I have suggested to great public advantage and not to the detriment
or inconvenience of Lhe public or of any section of the Members of this
Council. ”

The Hon'ble Sardar Bahadur Sardar Sundar Singh,
Majithia :— Bir, I am afraid I cannot support the motion of the Hon’ble
Mover of the Resolution, as I think it limits the powers of His Excellency the
Governor General in Council who, under section 64 (1) of the Government
of India Act, 1915, has the power to appoint the times and places of this
Council to assemble in so far that it will make it incumbent upon His
Excellency to convene a meeting of the Council at least once in every quarter,
whether there is legislative business to be transacted or not. ''he wordings of
.the proposed Resolution that the Council should meet once every week from
December to March go very far and will make the Sessions unnecessarily long,
and may unnecessarily interfere with the tour programme of His Exoellency
the Viceroy and other Exeoutive Members of the Council. The wording of
section 64(1) of the Government of India Aot wisely leaves this diseretion
in the hands of His Excellenoy the Viceroy, and it will, I am afraid, unneces-
sarily limit the discretion of His Excellency the Viceroy if he were asked to
convene a greater number of meetings than at present.

“ As regards the publioc interests, I hope it must be conceded that those
" are as near to the heart of His Excellency as to every one in this Oouncil,
and if the exigencies of the occasion demand a larger number of meetings to
be oonvened, His Excellenoy may be expected to consider the point favour-
ably. I would not therefore advise that His Excellency’s powers in this
respect should be limited. The question of expenses could not be lightl
thrown aside when we are faced m&: heavy expenditure in connection wit
the present war, to -the successful termination of which all our endeavours.
should be directed. With these few words, I oppose the motion of my
Hon’ble rfiend.”
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The Hon’ble Khan Zulfikar Ali Khan :—* Sir, the eloqueut
speeches of my Hon'blo colleagues have left no room for e to logically
rofute the argumnents of my Hoa’'ble colleague the Pandith Sahib who has
moved this Resolution. I therefore do not feel any particular desire or feel
stimulated to pull his arguments to pieocs by any logical arguwents, but there
are a few ideas to which I wish to give expression. Whatever clajm the
Resolution of the Hon’ble Pandith Sahib may have on the corsideratlion
of this Council in normal times, I do certainly believe that this is not the time,
nor is itan expedient opportunity tu propose this Resolution for tLe considera-
tion of this Couneil.

. “8ir, many Hon’ble members who have preceded me have given expres-
sion in an eloquent manner to the difficulties which will hamper the public
agirited men in this country if this Resolution is accepted. I must say that
they ave men who are extremely busy on account of their different professions
in all parts of the country, and who are expeoted to take part in the delibera-
tions of this Counoil, and, if unnecessary meetings arc arranged and if they
are withdrawn from their useful activities, I do think that the welfare of
the country, as well as the useful time of the Hon’ble Members, will be
wasted. We have all in these days our differont spheres of activities
owing to the one great object which the whole Empire wants to achicve,
and that is, the happy and victorious termination of this world-wide struggle,
and those occupations and those activities which we all of us in our different
spheres have to perform will not find sufficient workers, and in this wa
I daresay that the one great object which I have just mentioned will
greatly suffer. We can, from the example of the Home Parliamnent, take a
very instructive lesson. In Great Britain, the IHouse of Commons has cut down
its meetings to the lowest possible minimum, and the meetingsare not arranged
unless they are imperative and there is no help for them. Is it not a very
instructive and inspiring example which should guide us in our desire to move
such a Resolution here? I quite sympathise with the Hon’ble Mover, and
I daresay that it is the time-spirit which has moved him to find some activity
for his accumulated energies, as they are finding elsewhere, but I must again
say that this is not the time, nor the opportunity to push forward those
desires on this Council.

“ My Hon’ble friend Mr. Basu has said that it would give additional
opportunities for mutual understanding and mutual work which the official and
non-official . Members have to perform, but he forgets that there will be
numerous opportunities after the war when we can cultivate this spirit. With
these few words, I beg to differ from the views of the Hon’ble Mover, and
vote against the Resolution.”

The Hon'ble Sir Reginald Craddock :—“S8ir, the Hon'ble
Mover, whose zeal both in moving and opposing legislation is well known to
all, may be described, to use a common expression as ‘a glutton for work.’
Not only does he adorn a very important and hard-worked profession, but his
labours extend to oreating and managing a University, and he has been
recently engaged on most arduous duties as a Member of the Industries
Commission. All these activities, however, do not content him. He isanxious
to infect all his Colleagues on the Council with some small measure of his own
superabundant energy and indefatigable enthusiasm. He wishes that all his
Colleagues, official and non-official, should now gird up their loins, throw off
the dull sloth which now besets them, aud spend laborious days in Legislative
Sessions meeting at least once in every quarter of the year, and once every week
from December to March.

¢ am afraid, 8ir, that the Government do not see their way to accept his
friendly invitation, and from the amendment moved by one Hon’ble Member
and the speeches that have been made by various Hon’ble Members, it will
have become manifest that some even of the most laborious Members of this
Council are reluctant to undertake the toilsome path that he has indicated to
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them. I do not think that many Hon'ble Mcmbers, however zealous they
are, are prepared to endorse the Hon’blo Mr. Sarma’s proposition, that meetings
of the Legislative Council are a holiday and something of & rest cure.

“The Hon’ble Pandit criticised the fact that during late years meetinge bad
been somewhat infrequent and of shorter duration than usual, but I should
like tq point out to him that there are speécial reasons for this. In 1912-18, that
was the year when the move was made to Delbi, the Legislative Chamber
itself could not be got ready hefore a certain date in January, and another
reason for the delay was that the outrage on Lord Hardinge caused him to
postpone tke meeting of the Council until he bad recovered sufficiently to open
1t. In 1914, the Session was of abnormal duration, for it began very early in
January and continted to the end of March. In 1915-16 and in the present
year, the volume of legislation has no doubt been reduced by the fact that,
under Lord Hardinge’s understanding with the Council generally, the Govern-
ment refrained from introducing controversial measures, and Hon’ble Members
followed the same practice of not pressing controversial Resolutions. These weire
special features, and I am somewhat surprised that the Hon’ble Mover himself
did not recognise what were the real causes of this reduction of business...... ”

The Hon’ble Pandit Madan Mohan Malaviya :—‘ May I rise
to a point of order ? 8o far as I remember, I did not say one word about reduc-
tion of business in the last three years. I recognise, as does my Hon’ble friend,
the conditions under which the Council has been working the last three years, and
to the best of my recollection I did not make any complaint that the meetings
since the war were less frequent, and my remarks were of a general character
asking for larger opportunities for discussions in Council.”

The Hon’ble Sir Reginald Craddock :—“ Whatever the
Hon’ble Member may say, he did criticise the comparatively short period of
the duration of the S8emsions and did not make any mention of the obvious
reasons that had led to that.

* Now the business before the ILegislative Council, 8ir, may consist of
questions, Resolutions, and legislative work proper, but the rules which he seeks
to amend are rules for the conduct of legislative business, and it is beyond all
question that the main business of this Council is legislative work.

“ We had an interesting discussion two or three days ago regarding the
question- of the time necessary in order to launch proposed legislative measures
upon the Legislative Council of the country. As you, 8ir, clearly demonstrated
on that occasion, the time spent in introducing, considering and discussing a
Bill is not one tithe of the tyme taken up in discussing the case for legislation,
in deciding upon the prelimimary lines that it should take, in discussing those
lines with the Looal Governments and often with the public generally, in exam-
ining and analysing the opinions elicited, in drafting the measure, and in
corresponding about it with the SBecretary of SBtate; and it is practically the
finished produoct that ,is at last presented to the gaze of an expectant Oouncil.
Sometimes this labour of months and years is demolished by the bard
blows of disapproval, sometimes only a few finishing touches are necessary.
But in the vast majority of cases the real work, both in time and labour, has
been expended in many official workshops before the manufactured article is
exposed to the criticism of debate.

“ It may be true that there are numerous legislative projects which the
Hon’ble Mover would like us to consider ; it is equally true that there are many
legislative projects which the Government itself may like to put forward ; but
the lack of time is generally the lack of time to rough-hew these projects
from the raw material and not so much the lack of time to put them through
the Council, and if more time were compulsorily made available for active
legislation, that time would be in reduction of the period available for fashion-
ing the material. You cannot devote greater time to the later processes of
manufacture before the earlier processes have been completed,
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“ A former Becretary of State, Sir Charles Wood, in a notable Despatch
of 1861, recorded the opinion ‘that the Council should not sit pormanontly for
the purpose of making laws and regulations, but shonld be oalled together by
summons from the head of tho Government, when projects of law, prepared
by the properwofficers under the supervision of the Executive Governmenf, aro
ready for disoussion. It is probable that, by adopting this course, Bills will
come before the Oouncil better prepared than when hurriedly framed for a
Council in Session, and will be better considered by the Oounocil when brought
before them, and thus much unnecessary legislation will bhe avoided and
much public time saved. The adoption of this plan, moreover, will be
neoessary to secure for you the services of Native gentlemen at a distance,
and of those persons whose time, like that of the members of the mercantile
communitics of the Presidency-towns, is much occupied with their own private
engagements.’

“ Now these instruotions of the then Secretary of State still hold the
ground, and they are embodied in the latest Aot of Parliament, that of 1915,
as more than one Hon’ble Member hrs noticed. Section G4 (1) of that Aot
provides that the responsibility for fixing the times and places for meetin
of the Imperial l.egislative Council rests with the Governor General in. Counecil,
The law makes no provision for any limitation of that discretion.

“The Government of India arc not in favour of, nor dothey think it at
all probable that the Secretary of State would be likely to agree to, any
Parliamentary legislation enabling that discretion to be fettered. There is,
therefore, a statutorybar against the acocptance of this Resolution by the
Government of India. The Governor General in Council naturally will
summon the Sessions of this Council with reference to the legislative programme
and the work to be done, and it is quite unnecessary to put in any rules or to
bind the Government in any way by particular dates or times. Disoretion
must remain with the Governor General in Oouncil with reference to the
legislative business that is to be transaoted, and I would add that we have the
testimony of the Hon’ble Mr. 8hafi that no complaint has been made that the
time allowed has not been sufficient for the consideration of private Bills that
are put forward.

“Now to come to Resolutions. No doubt more meetings of the
Couunoil would offer more time for the discussion of Resolutisns, but Resolutions
must at best be a subsidiary part of the business of the Legislative Council.
The power to move Resolutions is granted to Hon’ble Members to
draw attention to ourrent questions of importance, but they were never
intended to be a substitute for the real work of the Council, which is ordinarily
summoned for the consideration of legislative business.

*‘Resolutions no doubt do ocoupy a valuable place in our Council proceedings,
but Hon’ble Members will bear me out that sometimes Resolutions are moved
which have a strong family resemblance to motions already debated, and
towards which the attitude of the (ouncil itself has been one of some tedium
and weariness. 1do not believe that the general sense of the Council is in
favour of multiplying Resolutions appreciably beyond their present limits. It
must be remembe that the legislative work of the Government, as has
already been admitted by some of the speakers, is only one part, though doubt-
less & very important part, of its duties. It has to carry on its work and its
vast correspondence simultaneously with its legislative business, and the wheels
would soon be brought to a standstill if busy officials were subjeoted to the
strain and interruption involved by such continuous legisiative activity as the
Hon’ble Member desires.

¢« While, however, the Government are unable to accept any invitation
which would fetter the discretion of the Governor General in Oouncil, they are
nevertheless most anxious that the Goverment should huve the full benefit
of the advice of the Members of this Council, and that the latter should not feel
that the imporiant place in the constitution which they occupy is either belittled
or not appreciated. At present, for reasons which were thoroughly sound at
the time and have not yet entirely lost all their application, the Simla Session,
under the orders of the Secretary of State, has been confined to unimportant
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measures, purely non-contentious business, or to preliminary or unimportant
stages of measures of which the main work is reserved for the Delhi Bession. I
know that many Hon’ble Members feel that it is a very long wafr to come up to
Simla for the comparatively unimportant business which is usually transacted at
the Soptember Session. While, therefore, the Government of India are unable
to accept any Resolution which would fetter the discretion of the Governor
General in Council in this matter, they are propared to consider the expedienoy
of approaching the Secretary of State with proposals which would have the effect
of relaxing the restrictions that are now imposed upon the Simla Session, with
a view to making that Session perhaps more interesting and more productive.

“ This, I fear, is the utmost measure of comfort that I can hold out tu the
ITon’ble Mover and to those who have supported him. But perhaps, now that
I have explained tho statutory bar and the other difficulties which stand in the
way of our accepting his Resolution, and after he has heard that & good many of
his Hon’ble colleagues are not prepared to follow him, he may be preparved to
withdraw his Resolution ; but if not, then the Government must press its opposi-
tion to the motion before the Council.”

The Hon'ble Pandit Madan Mohan Malaviya.—Sir, I
feel I must take up some time in answering the objections which have been
urged against the Resolution. I will try, however, to be as brief as possible,
because I find the day is far gone already.

“I will first take up the question which has been taken up by more than
one speaker and has received the support of the Hon'ble the Home Member,
namely, the question as to whether there is a statutory bar to my Resolution
under section 64 (1) of the Government of India Act. Now, 8ir, that section
lays down that ‘ the Indian Legislative Council shall assemble at such times
and places asthe Governor General in Council appoints.’” I fail to understand
what there is in my Resolution which conflicts with that provision of the law.
All that my Resolution seeks to do,is to make a recommendation to the
Governor General in Council to add one rule to the rules which bave already
been framed [lor the conduct of the business of this Council. It does not seek to
compel the Governor General in Council to accept the recommendation, unless
it commends itself to him. It does not seek to take away from him the power
which he has to appoint the times and places of meetings of the Legislative .
Council. I was wondering why a lawyer like the Hon’ble Mr. Dadabhoy took
up such an objection, but I am still more surprised that the Hon’ble the Home
Member should have lent his support to the objection. I do not wish to take
up more time on this point, for I am sure, 8ir, that you will hold that thcre
is no statutory bar to my recommendation being considered by the Govern-
ment of India if it pleases the Council to make that recommendation.

“The second point which I will deal with is the question of the in-
opportuneness of my Resolution. I am surprised at t..¢ suggestion which has
come from my friend the Hon’ble Nawab Zulfikar Ali .\han that this was an
inopportune time to make a recommendation like the on: incorporated in my
Resolution to the Government. I do not.yield to him or to any other Member
in the desire that we should do our duty fully and whole geartedly in the
matter of the war. If the recommendation that I make should in the least
degree stand in the way of that duty being done, I shall unhesitatingly with-
draw my Resolution ; not only that, but I shall go further ac1 propose that if
the sittings of this Council in any way interfere with the discnarge of our duty
in the matter of the war, they should be suspended until the war is over. But
I really fail to understand how the making of a recommendation to the
Government to consider whether a change should not be introduced in the
rules of the Council, and which does not say that the change should be brought
into force at once, I fail to understand how such a proposal would in any way
stand in the way of my Hon'ble friend or any other Member of this Counoil
doing his duty in the matter of the war, with all the fulness of heart and -
devotion which any one may wish to bring to bear upon it.

“ I will now turn, 8ir, to some other points. I feel grateful to my friend
the Hon'ble the ‘Home Member forthe kind manner in which he referred to
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my humble activities. T really wish I deserved the compliment he has paid
me. However, 1 feel sure that 1 am not inviting my-colleagues to undertake
more work than their own good sense will prompt them to cheerfully undertake,
I fully expect that overy gentleman who has accepted a Membership of this
Oouncil is as much prepared as anyone else amongst us to do his duty as such
Member in the fullest manner possible. If that duty domands that we should
put aside for a time some of our private or personal business, I am sure every
one of us will be prepared to doso. Some Members have spoken of the
sacrifice which the acceptance of my Resolution might involve in the case
of some of us, partioularly of those who belong to the profession of law,
and also those who are engaged in trade or commerce. I claim, Sir,
that I take a better view of the sense of duty which inspires my friends
here than did some of those who based an argument on it against my
proposal. I should tell them that it ill-becomes us, in the presence of our
esteemed Vice-President, to talk of any little self-sacrifice that may bo
involved in taking up public duaties. Every successful lawyer, if he
is worth the name, has to make a sacrifice whon he takes up any public
office, either official or non-official. Mr. Asquith, Mr. Lloyd George—and a
long list of esteemed naincs can be repeated here—all had to sacrifice large
incomes when they took up public offices. And have we not had similar
instances nearer home? Have we forgotten our friend the Hon'ble Sir
Satyendra Prasanna S8inha, who sacrificed a huge income in order to accept
the Law Membership of  the Government of India, and have we not had
many other instances to whioh I might refer? I am sorry that any of my
lawyer friends should have put forward this argument that lawyers will suffer
a loss in their incomes, and will find it inconvenient from the professional point
of view to attend meotings of the Council if they were called upon to do so
more frequently than at present. I expect that they will wi]lingly respond to
the call of duty ; and those of them who found that they could not give the
time necessary to the discharge of their duties as Members of the Council
would resign the office. It is not a Membership of the Oouncil which confers
an honour upon any man of worth, but the devotion with which the duties of
the office are discharged

“ As regards merchants, and other business men, the Hon’ble Mr. Wardlaw
Milne is entitled to say that personal convenience was the important considera-
tion iu a question of the frequency of meetings of the Council. But I apﬁeu-l
to him in the way in which I have appealed to my lawyer. friends not t allow
personal convenience to weigh too heavily agains!; public advantages. If t}xe
Resolution is not acceptable on grounds of public advantage, let us all unite
in rejecting it. But if public advantage demands that my recommendation
shougd be accepted, I expect every Member of this Oouncil to lend his support
to it The main question is, whether public advauntage does or does not demand
the change that I advocate. My friend the Hon’ble Mr. Shafi argued that
I had not given any evidence, not brought forward any facts to s ow that

ublic intevests have suffered because the meetings of the Council have

{:een so few and far between as they have been. Now I submit that that is a
wrong point of view to adogt in regard to a question like this. My contention
js that you have not held frequent enough meetings in order that public
questions might have been brought to the notice.of Gov'ernment, as tl;ey
could only have been if the meetings were so frequent. It is no good tellin
me that I have notcited facts. How on earth is one to cite facts which
do not exist and which could only have happened if that had been done which
I complain has not been done? One cannot .S]t down and compile from flles
of newspapers of man J years how many questions would have been .brought
before Government 1f the Council had been held every year, say, in June.
For the reasons I have indicated, it should be assumed that many more ques-
tions of public interest would have been brought to the notice of Government
if there had becn more frequent opportunities given to us for this purpose.

“ My Hon'ble friend was very forceful in some of his rema.rks,.but he was
inconsistent ; for while he complained that I had proved the neccssity for more
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frequent mecetings of ihe Council, ho himself suggested that the Simla Session
should be prolonged to two months.........."

The Hon’ble Khan Bahadur Mian Muhammad Shafi:—
“8ir, may I point out that my objections were mainly direoted to that portion
of the Resolution in which my learncd friend advocates that there should be
from Deccinber to March once every weck a sitting of the Council. So far
as the Simla 8ession is concorned, I quite agree with him that it ought to be
made a real Session ; and if my learned friend thinks that my agreement with
him as regards the Simla Session is of no value, I have nothing more to say.”

The Hon'ble the Vice-President :—*“ I hope the Hon’ble Mem-
ber will accept the explanation.”

The Hon'ble Pandit Madan Mohan Malaviya.—“I will,
Bir, but the explanation was not necessary. All that I submitted was, that while
my Hon’ble friend argued that I had not given facts to show that more
frequent meectings were necessary, while he urged that I had not mentioned a
single Resolution which had been crowded out or which had not found a place
on the agenda because of want of time, nor a single Bill which had been held
back for the same reason, he went on to urge that the Simla Session should be
extended to two months. I submit, 8ir, that it was an utterly inconsistent
position to take up. Either it was necessary to prolong the Sessions of the
Coungil, or it was not. If it was, my Hon’ble friend’s criticism of my proposals
generally lost its force. If it was not, then I submit his suggestion that the
Simla Session should be extended to two months was futile.

“With regard to the criticism of other Hon'ble Members that it has not
been shown that public interests do suffer, under existing arrangoments,
I submit that in the case of a vast Qontinent like ours equal to the whole of
Europe barring Russia, it is not necessary to oite facts and figures to show that
public interests demand that the Bupreme Legislative Counoil of the country,
which has to deal with a variety of questions and to discuss numerous problems
that must arise from time to time, should meet at least once in every quarter.
It should be assumed that in a couutry of this magnitude and importance,
interested in problems so vast and varied, at least one meeting in every quar-
ter, when the ropresentatives of the public may have an opportunity of holding
converse with those entrusted with its administration is the very minimum
requirement. Some Hon’ble Members have expressed themselves strongly in
favour of another Bession in 8imla, particularly my friend Mr. Basu; and I
hope the Government will reconsider their position in regard to a Session at
8imla in J une.

“ As regads the suggestion that the S8imla Session should be made more real,
I am very thankful to learn from the Hon’ble the Home Member that the
Government of India conltemplate making it so. I am sure that when this
is done, it will soon prove its utility and advantage to the Government, as well
as to the public.

“Then, with regard to meetings being held from week to week in December,
I submit, Bir, that here again the question of personal convenience has loomed
large, and that has prevented many people from giving the proposal the
consideration which it deserves. I do not mean {o suggest that a maating must
be held every week, even if there was no business to be done. But I submit
that it will be very unlikely that there will not be business enough
to be done at the meetings if they will be held every week.. I want
to make it olear that, though the words used in the Resolution are that
a meceting should be held every week, it was not meant that there should be
no gap. For inetance, I could not be charged with contemplating that there
should be a meeting held in Christmas week. I expected that my proposal
would be taken with the necessary reasonable qualifications. All I urge is that
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as a genoral rule from December to March there should bo a meeting hold
every week. '

. ““Several speakors have urged that business has not suffered under exist-
ing rules. The Hon’ble the IIome Member has said that legislation does not
suffer. I s_ubmit that it doos suffer and it must when, even arter all the
fough-hewing to which he has referred, a Bill is brought before the Council
and sufficient time is not allowed to Members to consider its various provisions,
to take counss] among themselves, to take counsel with official Members, and
sometimes to take counsel with those whom they represent and then to decide
what attitude to adopt towards it. An emergency measure stands on
a separate feoting; but in the case of ordinary legislation the greater
the time allowed for the consideration of a measure, the better would it
be in the public interests; and thersforo I submit that if the Session
should extend ovor four months, thelegislative part of the business of the
Council will have a botter chance than it can have when it has to be rushed
through in the course of a few wecks as at present. As regards Resolutions,
while I agree with my friend the Hou’ble the Home Member, that the legisla-
tive part of the Council’s work is most important, I fear that he has somewhat
under-estimated the value of Resolutions..,.......”

The Hon’ble the Vice-President :—* I must remind tho Hon'ble
Member that he has already exceeded the time allowed for reply. I only ask
him to bring his remarks to a conclusion as shortly ag possible.’

The Hon'ble Pandit Madan Mohan Malaviya :—‘ Thauk
ou, 8ir, I will. I was going to submit that, constituted as this Council is,
eing in reality a merely advisory body whose recommendations the Govern-

ment is not bound to accept, it is by means of Resolutions only that many
matters can be brought to the notico of the Government. They are therefore
very important from our point of view. And yet how do we stand in relation
to them 7 As a rule we do not know at present when a notice of a Resolution
is given to the Government : it is only when Ilis Excellency admits one that
it is printed and ciroulated to other Members, It has often happened that,
excepting the Mewmber who has given notice of a Resolution, Members do not
receive sufficiently timely notice of Resolutions to enable them to prepare
themselves to discuss them properly. In that way our business suffers.

“ With regard to questions, it is not necessary for me to detain the Council
longer. I have said enough to show that there is need for a meeting of Council
once in every quarter, and for more frequent meetings in the Winter Session. |,
If the Government do not think fit to accept my Resolution in the exact form
in:which it has been Eut forward, I yet hope that they will consider whether the
meetings should not be more frequent, and whether the space between one
Session and another should not be shorter than now. With your permission, Sir,
I would like to put the Resolution in two parts. I mean the part which pro-
poses that the Council should be held once in every quarter as a separate
proposition from the second part.........."

The Hon'ble Khan Bahadur Mian Muhammad Shafl:—
“ May I point out, Sir, that the proper procedure would be to put the amend-
ment first before putting the Resolution to the vote ?”

The Hon'ble the Vice-President :—“ I would remind the
Hon'ble Member that under the rules it is entirely within my discretion to
put the amendment or the Resolution first.

“I propuse to read to the Council the Resolution and the amendment and
in the ordinary course to put the amendment to the Council first as it deals with
a definite portion of the Resolution before the QOouncil. The Resolution
is as follows : —

‘ That this Council recommends to the Governor General in Council that in the Rules
for the Conduct of the Legislative Business of the Council of the Governor General_before

rule 8, the following rule may be inserted :—
“ 2-A.—The Council shall ordinarily meet at least once in every quarter and once every
week from December to March.’
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“To that Resolution the following amendment lids been moved :—

“That the words ‘and once every week fromn December to March’ be
struck out. '

“I will put the amend‘m'oni': to the Council first, the effect of which will
be either to leave the words in or to strike them out.”

The motion for the amendment was then put and agreed to.

“I will now put the Resolution as amended to the Counoil ; it is in the
following terms:—

‘That this Council recommends to the Governor QGeneral in Council that in the Rules
for the Conduct of tho Legislative Busincss of the Council of the Governor Genoral, beforc
rule 8 the following rule may be insorted : —

¢ 9-A.—The Council shall ordinarily meet at least once in every quarter.’
The motion was put to the Council with the following results :—

Aves—1¢. Noxs—12.
The Hon’ble Pandit M. M. Malaviva. His Excellency the Commander-in-Chief.
° c:’n ° ]'):f] :l‘lej Bahadur S:;g:' The Hon’ble gir R. Craddock.
» Mr, R. Ayyangar. “ Bir William Meyer.
” Mr. B. N. Sarma. ” Sir C.'Hill.
»  Mir Asad Ali, Khan Bahadur, »  Mr G. R. Lowndes.
e Sir Ibrahim Rahimtoola. » Sir G. Barnes.
» Khan Bahadur Allahando Shah. ”» Sir P. Lukis.
» . . Mr. M. A Jinnah. » 8ir R. Gillan.
» Mr. B. N. Basu » Mr. R. Gamble.
»  Mabaraja Sir M. C. Nandi of » Mr. E. H. Bray.
- Kasimbazar. » l%ir Y’l Iﬁ“&‘.;t' .
awab Ali Chaudburi, Khan r. J. B. Wood.
? j's];awl;dnr, ' anchur :: Mr. H. F. Howard.
" Rai Krishna 8ahay, Bahadar. » Mr. H. Sharp.
» Raja of Kanika., ” Sir E. Maclagan.
»  Mr. Mazharul Haque. »  Mr R A Mant.
» Captain Ajab Khan. » Mr. J. B. Brunyate.

» 8ir J. DuBoulay.

» Maj.-Genl. A. H. Bingley.

» Mr. G. H. B. Fell

” Mr. W. M. Hailey.

» Sir W. Maxwell.

» Mr. F. C. Rose.

» Mr. A. H. Grant.

» Mr. J. G. Jennings.

» Mr. C. H. Kesteven.

9 Mr, A. P. Muddiman.

» Mr. L. Davidson,

» Mr. J. 8. Wardlaw Milno,

” Mr. F. J. Monahan.

» Mr. E. H. C. Walsh.

,, Mr. A. 8. A. Westropp.

» 8ir J. 8. Donald.

» Khan Bahadur Mian Mubam-
mad Shafi.

R . Khan Zulfikar Ali Khan.

’ Sardar Sundar Singh.

» Mr. M. B. Dadabboy.

’» Mr. J. Walker.

2 Rai B. D. Shukal Bahadur.

» Mr. W. J. Reid.

» Lt.-Col. 8. L. Aplin.

» Maung Bah Too.

8o the motion was negatived.
The Oouncil adjourned to Friday, the 16th February, 1917.

A. P. MUDDIMAN, .

Seoretary to the Government of India,
DEeLHI: Legislative Department.
The 16th February, 1917,
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